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Advocate for 
Respondent(s) 
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Orders of the Tribunal 

11-3-2004 	 C_I 
(6) Mr CSG Nair 

Mr C Rajeadran, SGSC (rep) 

Mr C Rajendran, SCGSC takes notice on 
behalf of-the respondents. 

Heard. The application is adrnitted. 

MA.No.183/04 for joint application i8 
allowed. 

Respondents shall file their mply 
statement within four weeks*  wibh copy to 
the applicants who may file rejoinder, if 
any, within two weeks thereafter. 

List before RC for completion of 
pleadings on 

TNTN(AM) AVH(VC) 
11-3-2001 

ak. 

Advocate for 	 5' 
Applicant(s) 

n1t 
- 	 Notes of the Registry 
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Notes of the Registry 	 Orders of the Tribunal 

44turbt 	bt 

RC 

None for either side. 

No reply filed yet. Call 

on -29.96.2004. 

05.05.2004 

29.10.04 	 C-I. 

(7) Mr.CSG N•ajr 
Mr. Ibrahim Khan, SCGSC 

Shri.Ibrahim Khan,SCGSC states that he has 

not got the file from the previous counsel. He 
therefore seeks an adjournment. List 

AVH(vC) 

asp 

16.11.04 	
c-il 

7 

Mr.. TPM Ibrahim Khan, scSc(rep) 
Non.e for applicant. Post after two weeks. 

(\f7) 

rV 
RC 

None for either aide. 

No reply filed yet. Ca: 

on 16608.2004. 

29.06.2004 

- 

By order, 

c.O. 

1712.2O04. 	, 	AVH 	 C-I 

( 9 	. 	MrC.S.G.Nair 
.r.T.P.M.Ihrahirn T<han, SCGSC 

Atthe request of the learned counsel 

for applicant, the case is adjourned. 

Post 4 
By order, 

• 	 . 	 .- 	 . 	 . 	 . 

c.o(i) 
vs 	 . 17.12.2004 

15 tV/97/MGlPK-1 5 CAT/97(255)-3-1 1-97-15,000. 
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Orders of the Tribunal 

RC  - - 
IA~ 

None for either side. 

No reply filed yet. As 

last chance call on 27.09.2 

25.2.05 	 1VH  

(5) MrCSG Na.ir (oot present) 	- 

Mr. TP 14 Ibrahim Khan,SCGSC 

Cr)uflsel of the applicant is not present. 

04 	
ence adjourned to 

By order 

• 	16.08.2004 
	

c..o.I 

S 	.' yJ- 

(/V44 	
. 

None for either side. 

Reply is on record and a 

copy thereof. has been given 

to other side on 20,0904. 

No rejoinder filed yet. 

Rejoinder, if any, filed 

by 06.10.2004be.taken on 

record and thereafter list 

before SB for, final hearing 

27 $  094 2004 

io 	) • A. PC on 

& ( %LII;d  

asp 

2.3.05 .. 	 c_I 

(10) Mr.CSG Nair 
Mr,TPM Ibrahim Khan,SCGSC 

Counsel for the respondents seeks and is 

granted three weeks time for filing additional 
reply statement.  Rejoinder thereto shall be 
filed within two weeks thereafter 1  List before 
RC for completion of pleadings on tt-1t.0 

AVH(VC) 

asp 

17.10.2005 	, 	 KVS(JM) 	. 	 C-fl 
(10)  

Mr. C.S.G..Nair 
, 	 [ 

Mr. TPMlbrabim Khan, SCGSC 

Heard. Common order, onounced in open 
Coua 

KVS(JM 
17.10.2005 

vs 

f'I1 VY" v 	
ri 

VWfft— 16 	/97/MGIPK— 16 CAT/97(25)-3-1 1-97-25000. 
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Notorof the Registry 	 Orders of the Tribunal 

• 	None for either side. 	 S  

Reply is on record. No 
rejoinder 	filed 	yet. 
Additional reply, for which 
pen ion was granted 	S  
from the Hon'ble Bench on 
02.03.2005 has not been • 	 • 	• 
ffledyet.Rejolnder,tOthe 
reply already on record, if 	 - 
any, filed by 18.05.2005 be 
taken on record and • 	 S 	 • 

thereafter 	list 	before 	 'S  
Hon'ble • SB f: final S 	S  
hearing. 

S. 	
.5 

• 	• 18.04.2005 	5 	 . 




